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IN. THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,
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-OA Nc. 253/02
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Déte-pf,order: 22.10.02

\

b

\

Palawat s/o Shri 1Inder Singh r/o. Villade

Charanvas, Bost Alisar via Kaladera, Distt. Jaipur,

Rajasthén:

Versus
1. Unji'on qf'lfndia’,throughvcthe General Manager,(
' Western‘Railway,'Chugchgatep Mumbai.
2. Seniof Divisional Cdmmercialb Ménager; -ﬁestern\
Railway,‘Jajﬁuf\Division) Jaipur o |
, . : N . _
3 - ,‘/Divisicnal Railway Mahager, _Weétern Railway!

<

N

~Mr; Saugath . F
Mr.

CORAM:

Ty

A}

~

¢

e

v
i

Jgipur Divisicn, Jaipur.

7.

.. Applicent

.« ﬁespcndents

oy, counsel for: the applicaht o -

B.K.Sharma; ccunsel fcr the respondents

. Hen'ble Mr. -M.L.Chauhan; Member (Judicial)

‘Thie

hes béen issueé to'thé’épplicaht. In relief; the applicant

has, prayed for duashdng the séid order.

2. : Tpé case of the applicant "as

brief, ‘is
and senteénce
Re.

imprisonment

B

AN

1000/-ffor

an

-~

ORDE R (ORAL)

~

,cffence “under  Section

PN

206

Hon'ble Mr. H.O.Gupta, Member-(Administrative)

OA has been filed Being aggrieved of the

\7.5.02 (Enn.Al) whereby a <shbw—c§use notice

made out, in
S S : . . .
that based on.a criminal case, he wes ccnvicted !

( ’ . . B
d. for impriesonment of 5-years and a fine cof

and

-0f one year and fine cf Rs. 100/-. for the

[
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- the ground

14(1) _cf

" Rulesy

- been passé

capse noti
2
.cententicn

_aﬁthérity'

. action so

2.1

_convicticn

3.1

till- the

s 2

cffence under Section 498 A of thé IPC. o

net only

| _ .
He filed an appeal and the Hon'ble High Court

stayed the  senternice but also stayed -the
{ The applicant has abproached‘this Tribunal cn
B ' ) ' -

that since the conviction has been stayed, the

respondents cannct proceed against‘ him by invokiﬁg "Rule

19

infructuous

applicant
céntenticn
thaf the
came:éééin

the same ¢

the Railway‘ Servants (Dﬁscipline and Appeal)

68 and,  therefore, the shcw-cause notice " is

X

. The contention of the learned counsel for the

is thet thé proceedings‘shouid‘be dfopped. The

- ?

of the learned counsel for. the respondents is

épplicaﬁion is 'ﬁrematuré‘ because the _aﬁbiicant}
st thE'shqw—gause nctiée and no‘f{nal.ordgr has .
d.(Althqqgﬁ he made a rgpresentation, but before
6uld be disposed cf, within 15°days of fhe show-
ce he approqcﬁéd»;his fribuﬁal. ; _A'\.

¢ N

We have given ccnsiderable thought to .the

of the learned counsel fer the parties.

Accecrding to Rule 14(15 of the Railway Servants

(Discibline‘ and Appeal) Rules, 1968, ' the ‘ccmpetent

‘can precceed against an employee "to award the -

penélty asgprescfibed'uﬁder the rules - withcut conducting

~

the Ienquj
thé convic
the appli

stayed,. t

Honfblé‘HJ

ry. But while. doing so under Rule 14(1), the
'téken has-te bé‘passed on the. grounds 1eading»to,'
~tion. The contention of the learned counsel for

tant the

1

is that since - cenvicticn has been

he respondents should not prdceed» against him
final decision . of the case pending 'with_ the

gh Court or till the order is mcdified. '\
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Having <considered the submissions of the

’

learned'counﬁél fer the applicant, this OA is disposed of

with the direction.te the applicant “to file a .fresh

y = i

representatién - against the show-cause notice ‘within 15

dave from tdday and by speed poét to avoid délay.aiongwith

a'copy'cf th

ensure thét

reascned

is crder..In that event, the respondents shall

'the competent authority passes appropriate

'Fer taking in view the contention c¢f the

*.applicant- énd alsc the order of the Hon'ble High Ccurt

‘within a2 per

representsti

Member (Judi

" N N ' .
icd of 4 weeks from the date of receipt of his

cn. No crder as tc coste. -

S (HT0.GUPTA)

cial) _ Member (Administrative)

s




